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from the State Government is received. Since the proposed Bill covers most of 

the problems of older persons, as highlighted by the hon. Members, I request 

the hon. Member of Parliament, Dr. Karan Singh, to kindly withdraw the Bill. 

Thank you, Sir. 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Dr. Karan Singh, are you 

withdrawing the Bill or shall I put the motion to vote? 

DR. KARAN SINGH: (NCT of Delhi): Sir, can I speak for two minutes? 

THE VICE CHAIRMAN (PROF. P.J. KURIAN): Okay. 

DR. KARAN SINGH: Sir, we had a very positive debate on this Bill in the 

last session. It received widespread support from all sections of the House and 

after that, I got a large number of letters from people around the country who felt 

very enthused and encouraged that Parliament was considering this because the 

National Rural Employment Scheme will help the young. The old also 

represent around six per cent of our population. 

The Minister, in her reply, has assured that the Government is seized of the 

matter, and will itself come forward with a legislation and encourage the State 

Governments. I would urge that, first of all, there should be some time limit, 

whereby the State Governments reply because, sometimes, the matter gets 

prolonged. Secondly, apart from the State legislation, I do feel that some 

Central legislation is required. But in view of the assurance given by the Minister, 

I seek permission to withdraw the Bill. 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Has Dr. Karan Singh leave 

of the House to withdraw the Bill? 

The Bill was, by leave, withdrawn. 

The Salary, Allowances and Pension of members of Parliament 

(Amendment) Bill, 2004 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): The time allotted for this Bill 

is two hours. Shri Lalit Suri. 

SHRI LALIT SURI (Uttar Pradesh): Mr. Vice-Chairman, Sir, this is a very 

simple and short Bill. As mentioned in the Statement of Objects and 
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3.00 P.M. 

Reasons, it seeks to remove the unreasonableness relating to the provisions of 

family pension, as laid down in section 8A(1A) of the Principal Act. 

It also seeks to raise the present maximum limit of conveyance advance 

of Rs. one lakh allowed w.e.f. 26.12.1985 to the Members of Parliament under 

section 8B of the Act, ibid, to Rs. four lakh so as to enable the Members to the 

purchase a new convenance .commensurate with their status. 

The exiting provisions of family pension suffer from three major 

shortcomings namely that the pension is admissible only when the Member 

dies during his tenure (ii) that pension is admissible only for a period of five years 

and that the pension is admissibla a only at a fixed rate of Rs. 1500/- p.m. All the 

three anomalous situations are required to be removed. It is pertinat to mention 

here that whereas the pension for the Members of Parliament came into force 

w.e.f. 9.9.1976 the provision for family pension was added w.e.f. 20.8.1998. 

Even at that late stage the above mentioned three unreasonable and arbitary 

provisions were applied. The monetary limit fixed then was Rs.1000/-per 

month which has since been revised to Rs.1500/-per month w.e.f. 9.1.2004. At 

the time of latest amendment to the provision with regard to pension including 

family pension, my Bill on the subject had been introduced which lapsed on the 

completion of my previous term of Membership of the House. It is rather strange 

that nobody took cognizance thereof while amending the provision w.e.f. 

9.1.2004. 

It is a well-established principle relating to family pension that the length 

of the period for which a person whether employee, bureaucrat or a Member of a 

Legislature, has served the State, has to be taken into consideration while 

calculating the pension. Why has this rule not been applied in case of family 

pension , which has also been limited to a fixed period, and that too , at a fixed 

rate , is difficult to be understood? The fallacious position in this regards is 

amply proved by the following two cases. 

1. Sardar Gurcharan singh Tohra died a couple of days before the 

expiring of his term of the Rajya Sabha in April, 2004 after serving Parliament 

for more than 23 years. A retired Member of Parliament is entiled to a 

minimum pension of Rs. 3000/- per month. For evey year in 
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excess of five years, he is entiled to Rs. 600/- per month. Accordingly, Shri 

Tohra would have been entiled to receive a pension of Rs. 13,800/-per month { 

Rs.3000/- plus Rs. 10,800/-, (that is , Rs.600/- per year for 18 years)} in case of 

retirement in April, 2004, though he had been elected for another term of six years. 

His spouse is now entitled to a pension of Rs. 1500/- per month for a period of 

five years only. In case Shri Tohra would have died after the completion of his 

term and before taking oath for the next term, the spouse would not have been 

entiled to any pension under the existing law. Dr.Abrar Ahmed who died in 

April, 2004, after having served for over eight years, would have been entiled to a 

pension of Rs. 4800/- (Rs.3000/- plus Rs.1800/-) for additional three years in 

excess of five years @ Rs.600/- per year) in the event of his having resigned 

from the Membership on the date of his death. His spouse is also entiled to 

have a pension of Rs. 15,00/- that too for a period of five years. 

It is accordingly pertinent, reasonable and logical that the family pension 

provision should take all the relevant aspects such as the length of service 

rendered by the deceased Member etc. into consideration. For the spouse, the 

pension should be for life, and in case of dependents till the dependency lasts 

according to law. The entilement for family pension should be in both the 

cases of death whether it occurs during the tenure of membership or after 

retirement. It is also pertinent to mention that in the cases of both the President and 

Vice-President, the provision for family pension is that the spouse is entiled to fifty 

percent of the pension to which the president / Vice- President would be entiled 

to. 

In the Bill under consideration, suitable provision for family pension have 

been proposed. 

Section 8B about the entilement of conveyance advance is proposed to be 

amended to provide for an advance to a maximum limit of Rs. Four lakh for the 

existing provision of Rs. one lakh (introduced with effect from 26.12.1985 )so 

as to enable a Member seeking this advance to purchase a new vehicle in 

accordance with his status and dignity. 

In the light of submissions made , the Bill may be considered. The 

question was proposed. 

SHRI V. NARAYANASAMY ( Pondicherry): Sir, the hon. Member, Shri, 

Lalit Suri, has brought this Bill to further amend the Salary, 
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Allowances and Pension of Member of Parliament Act, 1954. The provisions 

which have been brought by the hon. Member are (i) an. increase in the family 

pension, making it on a par with the Government servants and an increase in 

conveyance advance provided by the Government. That is a very important 

provision. The first provision is more important because the reason given by him is 

the death of Members, and the pension that their wife is getting is only for five 

years. Thereafter, the family is not able to get the pension amount. 

Sir, I now refer to the wider aspect of amenities and facilities that are 

provided to the Members of Parliament and also to the retired Members 

compared to other countries and also compared to sometimes some of the 

legislature because some Members of Parliament who come from State 

Legislatures, know the benefits the Members Parliament and the ex- Members 

in other countries are enjoying. We have to make a comparison. 

Sir, let me refer to the facilities provided to the Members of Parliament in 

the United States of America, the U.K., France in some of the European 

Countries and the Asian Countries. Then I will refer to the facilities provided to 

the ex- Members. Sir, we have been to the United States of America. We have 

been able to meet the Senators there. They have got a well established office in 

their Constituency. In the Parliament premises they have been provided with a 

full fledged office. When we went to the United States and met the Senators we 

found that they had got a staff strength of more than twelve. They have been 

provided with a full-fledged office. Therefore, they are able to do their duty very 

effectively and efficiently. (Interruptions) Some Parliaments are working 200 

days. In India we are working minimum six months. {Interruptions)... Now we 

are working 65 to 75 days. Previously, it was hundred days. Now it has been 

reduced. We are working in the Standing Committees also. One should know 

the kind of work that the Members of Parliament, especially, from the Lok 

Sabha, are doing. In India, every Parliament constituency has a minimum of 

12 lakh to 30 lakh voters. Sir, you are coming from Kerala. You had been a 

Member of Parliament for six terms in the Lok Sabha. ...(Interruptions)... He 

has won the election six times. Therefore, I mentioned six. Sir you know how 

your constituency people are approaching you. Unfortunately, the work that a 

Member of the Legislative Assembly has to do and the work that a 
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Member of Parliament has to do is not being distinguished by the people. 

Even for the work that has to be done by the Member of the Legislative 

Assembly, they come to the Member of Parliament. The Member of 

Parliament has to entertain them. The question is whether the infrastructure 

provided to the Members of Parliament is adequate. Let us ask this question. 

Unless and until the child cries, he will not get the milk. Initially, I was also 

thinking like Shri Dipankar Mukherjee and other senior Members of the Left 

Party that the Members of Parliament could not raise their own issues. Unless 

and until we raise the issues that such facilities should be provided to the 

Members, it will not be heard by the Government. Let us be very frank about it. 

The newspapers are writing and a lot of columns are coming in the newspapers that 

the Members of Parliament want to raise their allowances and salaries, but 

they are forgetting inflation. The salaries and allowances which are provided to 

the Members—I am in Rajya Sabha; when people come from my State, I have to 

do the work for them; I have to give them even monetary help—are nothing. When 

we are living in Delhi, they make deductions for the amenities which we are 

enjoying. One-fourth of it goes for it. With the remaining amount, it is very 

difficult for any Member of Parliament to sustain himself, if he is very honest. 

Let me make it very clear. If he is very honest and sincere to his job, it is very 

difficult for him. If you want a Member of Parliament to participate in the 

proceedings fully, he should have a full-fledged office. He should have definitely a 

full-fledged office. We are not like Shri Jairam Ramesh who is having a 

computer and works on it. We should have our own staff. We should have 

assistance of the staff. ...(Interruptions)... Sir, it is a very serious thing. The 

hon. Minister of State for Parliamentary Affairs is sitting here. He knows the 

problem of the Members of Parliament. 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Narayanasamy, you 

can also use the computer. Nobody is preventing you. 

SHRI V. NARAYANASAMY: We can use the computer. But Members of 

Parliament are basically political people. We don't have time. Let us make it 

very clear. We have to devote our time to the constituency. We have our 

political work in our constituency. We have to survive in politics. Let me make it 

very clear. We have to survive in politics. We don't come from heaven. We come 

here with the support of the people. Therfore, they need a full-fledged 

secretariat. Let me quote the example of 
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Karnataka. Hon. Madam is coming from Karnataka. Members of Parliament 

from Karnataka are provided an office by the State Government. They have 

been given the rank of Deputy Minister by the State Government. Apart from that, 

they have been provided with a vehicle. They use the vehicle for the purpose of 

going round their constituency and to meet the people. Such a provision is 

being made there. They have been provided with infrastructure in the State. 

Therefore, Members of Parliament should have a full-fledged office in Delhi. A 

provision should be made to that effect. When people from constituencies come 

to their house in Delhi, they lose their privacy also. Therefore, in their 

constituencies, the Members of Parliament have to be provided with a full-

fledged office and other facilities, for which a provision has to be made either 

by the Central Government or by the State Government. What we are given 

now for any letters or correspondence is a mere franking charge of Rs.1,000. 

Apart from that, whatever money that has been provided to Members of 

Parliament is very minimal as compared to the MPs of the House of Commons in 

the U.K. I am not even taking the case of developed countries. This is true even 

in the case of developing countries in the Asian region, like, Malaysia. In other 

countries, the Government does not give Members of Parliament adequate 

support. Let me make it very clear. When I was talking to some of my friends,— 

Shri R.K. Anand may correct me—Rs. 12,000 is the pension given to a retired 

Member of the Legislative Assembly in Jharkhand. But, as Shri Lalit Suri 

mentioned, a Member of Parliament gets a pension of Rs. 3,000 only, that too, 

when they complete their full term. Apart from other facilities, we need to be 

provided with office facilities, staff, etc. These are all very important things, and 

though we cannot compare ourselves with developed countries, sufficient 

infrastructure has to be created for Members of Parliament to do their 

parliamentary work effectively. This is the minimum requirement which needs to 

be given to them. Some Members may not agree with me because they have 

their own perception of it, or, they may have their own support. I am talking about a 

majority of Members of Parliament; I am not talking exclusively about 10 per cent 

of Members of Parliament, but I am talking about 90 per cent Members of 

Parliament. I say this because when we look at the kind of privileges, the rights 

and facilities which Members of Parliament are enjoying in other countries, why 

are these not given in India? I am sure that the hon. Minister would agree with me 

that Members of Parliament ought to be given more 
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benefits and better facilities. Several times they do amend the Bill and bring 

minor amendments saying that the pension is increased by Rs. 500 or that the 

daily allowance is increased by Rs. 50 or they increase the telephone allowance 

from Rs. 75,000 to Rs. 80,000. But these are only small time adjustments given 

to Members of Parliament. I request the Minister of Parliamentary Affairs to call 

a meeting of the leaders of various political parties,—I am saying about the 

recognised political parties-and get their views because they will be able to give 

the feedback from Members of Parliament belonging to their parties, and then 

you make a study and find out what the facilities provided now are, whether 

these are sufficient or not, and see how you can enhance the facilities given to 

Members of Parliament. I am not only going into monetary aspects: I am going 

into all other aspects, especially, the infrastructure support to be provided to them. 

Now, day in, day out, you say that Members of Parliament are corrupt, as if the 

bureaucrats are not corrupt. The image of the politicians is being tarnished. This 

is happening only because of the kind of monetary support that is given to them. 

In England, Members of Parliament get 16,000 pounds, if you calculate their overall 

entitlements. Therefore, I would like to submit to the hon. Minister that he needs 

to bring in a comprehensive Bill, as the Bill that Shri Lalit Suri has brought in is 

only a simple Bill covering salary, pension or loans for Members of Parliament. 

The hon. Minister knows the other needs of Members. He is regularly talking to 

them. The hon. Minister for Parliamentary Affairs, Shri Ghulam Nabi Azad, also is 

concerned about Members' amenities. Let us think about it cutting across party 

lines. Let us not bother about some of the criticism that is coming. Criticism will 

come. Even if you do a good job, there will be criticism. When you want the 

Members of Parliament to work efficiently in Parliament and participate in the 

proceedings, give their contribution. They should be given the facilities for the 

purpose of working effectively in office—whether it is in Lok Sabha or in Rajya 

Sabha. But the burden on Lok Sabha Members is more. I have to add this here. 

Some of the Members of this House come from Lok Sabha. They know the 

problems of people, how they approach them, how they were solving their 

problems and how they were finding it difficult to sustain themselves as Members 

of Parliament. One Lok Sabha constituency in India is spread over one district. We 

have to cover six or seven Assembly segments in a constituency. They have to 

meet the people and fulfill their wishes and aspirations. How can a Member of 

Parliament with these meagre facilities 
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go to these many segments? In one year, they have to go to their 

constituency, at least, six to seven times. How can they go? Have they got any 

facilities for that? So, let us think over it. The people who are in power today may 

sit in the Opposition tomorrow. And the people who are sitting in the Opposition 

today may be sitting on the Treasury Benches tomorrow. It is not a question of 

party politics. It is a question of facilities given to Members of Parliament. If you 

want Members of Parliaments to be above board, if you want the Members of 

Parliament to function effectively. Members of Parliament should be given the 

facilities and amenities at par with the facilities given in other countries and other 

States. Today, Sir, the situation is this. A Member of Parliament in India, when 

compared to an MLA of some of our States, is getting lesser facilities and 

amenities. Sir, some Members are telling me that, at least, they should be given 

the facilities at par with the facilities given to MLAs in some of our States. We 

have come to that level! The S3lary which we are getting now is Rs. 26,000. In 

some States, an MLA is getting more than Rs. 40,000 or Rs. 50,000! MLAs are 

getting more salary than a Member of Parliament! Somebody may have a 

different thinking. Some one may say that amount has to be cut or some amount 

should not be cut. It is for the House to decide, not Jayaram Ramesh. As a 

Member of Parliament, it is my duty to express my feelings about the facilities 

and amenities given to us. I request the hon. Minister to convene a meeting of 

all the leaders of the national political parties, get their views, come to an 

understanding how the facilities and amenities given to the Members of 

Parliament have to be increased. Shri Lalit Suri brought this Bill—the Salary, 

Allowance and Pension of Members of Parliament (Amendment) Bill, 2004— 

which is before us for consideration, to amend a small provision of the Act. 

The Minister can consider it. The larger issue of facilities and amenities to the 

Members of Parliament be taken up early. At least, in this year, the Government 

may come out with a proposal to amend the Members (Salaries and 

Allowances) Act. 

With these words, I support the Bill and request the hon. Minister to 

consider my demands. Thank you. 
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SHRI N.K. PREMACHANDRAN (Kerala): Mr. Vice-Chairman, Sir. The 

amenities and the facilities which are available to the Members of Parliament 

are inviting big criticism, especially among the media. It is being discussed a lot 

that the amenities, emoluments, remuneration, and everything of Members of 

Parliament is determined by the Members of Parliament themselves. It is being 

felt that there is some unfairness in the determination of their emoluments, 

whether it is allowance or other facilities. So, I would like to suggest that we have 

to evolve some separate independent mechanism to determine the amenities and 

emoluments of 
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the Members of Parliament. Because as far as Members of Parliament are 

concerned, we can express our grievances, our emergent needs, etc. At the 

same time, we are judging and we are also proclaiming our judgements as far 

as our needs are concerned. So, surely, an unfair mean is there. Therefore, I 

think, some mechanism has to be evolved for determining salaries and 

allowances and providing other amenities to the Members of Parliament. This 

is my first suggestion. 

Sir, I would also like to make some other suggestions. As far as I am 

concerned. I am a Member of Parliament or a people's representative from the 

middle class, especially, who is coming from a rural area. I am fully satisfied with 

the salary and allowances to which I am entitled to, as a Member of Parliament. 

However, at the same time, I would like to suggest that instead of providing 

monetary benefits, let us strengthen Members of Parliament by providing him 

good infrastructural facilities, as has been rightly suggested by Shri V. 

Narayanasamy, because, I think, the facilities available to the Members of 

parliament need to be strengthened. For example, the maximum expenditure is 

going towards conveyance. Sir, you might be aware that Karnataka Legislative 

Assembly is giving conveyance allowance to its Members. It is a very welcome 

step. It is a very good thing. Sir, I have a suggestion in this regard. My 

suggestion is this. Sir, Members of parliament Local Area Development Fund is 

being managed and executed by the District Collectors or the District 

Magistrates. There the executing agency or the implementing agency is the 

District Collector or the District Administration. A huge amount of interest is 

being accumulated out of the MPLADS fund. So, I have a suggestion in this 

regard. As far as I am concerned, most of my expenditure is towards 

conveyance, namely, the expenditure involved on a car, diesel and all those 

things. So, my suggestion is, out of the interest which is being accumulated on 

the MPLADS fund, let the District Administration purchase a car for the Member 

of Parliament. That car should be at the disposal of the MP. Let the custodian 

be the District Administration or the District Collector. Whenever a Member of 

Parliament visits his constituency, then, this car can be provided to him and when 

he leaves for Delhi,let this car be in the custody of the District Collector 

because, as far as a Member of Parliament is concerned, he is spending Rs. 2 

crores every year out of his MPLAD fund. It is being spent in one year only. If 

that is to be scrutinised or monitored, or, if that is to be well-scrutinised or 

checked in a good manner, definitely he has to move in 
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order to see what are the works done, how it is being done, what is the utility of 

that work and whether it is done in a fair manner. So, if an MP is entitled to spend 

money from his account, he can suggest some works, he can also have the right 

to supervise whether works are being done in a proper way and whether its utility 

is being achieved or not. Otherwise, what is the meaning of providing fund to an 

MP? He should see that two crores of rupees which is being given to him for a 

particular year is being spent in a proper way. If that is to be looked into, he 

needs conveyance. I fully accept the fact that the executing agency, the 

implementing agency is the District Collector and the District Administration. 

But even then, though the works are being suggested by a particular people's 

representative, he should see and verify that the works are done in a proper 

way, for which also conveyance is required. So, my suggestion is that in order to 

avail of this conveyance facility, it is better to have a car under the MPLADS 

head or whatever it may be, and let that car or the conveyance be at the 

disposal of the MP so that this problem can be overcome in a better way. That 

is my second suggestion. 

Sir, I also agree with the suggestion made by some Members about the 

strengthening of the office. I fully agree with it. For staff, we are getting Rs. 12000 

now. It is a very god amount. I do not complain. It is a very good amount. But 

my suggestion is that you need not pay Rs. 12000. You need not pay even a 

single paisa for this purpose. My suggestion is, please allow the MPs to depute an 

officer of not below a rank, which may be decided by the Government, who can be 

deputed to act as the Scretary or PA., whatever you may call him, and he may be a 

Central Government employee or a State Government employee or even a PSU 

employee, according to the discretion of the cocnerned MP so that the work can 

be done effectively, and his salary will be paid by the parent department. 

So also, we know that so many newspapers have criticized that this amount 

of Rs. 12,000 is being spent in the name of their blood relations or friends, or it 

is being used in the name of some benami transactions and all such things. 

Such a criticism has been made. We can avoid that criticism also. Let each MP 

be provided with a staff, one at Delhi and another at the particular constituency, 

so that there is effective functioning of an MP's office. 

Sir, it must also be taken note of that ten or fifteen years ago, works, which 

were entrusted to the MPs, were entirely different. In my school 
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days, it used to so happen that after elections or after filing nominations, when an 

MP went back to Delhi, he would be coming back only after one or two years, on 

rare occasions. He was not needed to go to the rural areas. But nowadays, the 

situation has changed. In today's democracy, there is transparency and people 

know what their representatives are doing. So, for each and every need, 

people's representatives are very essential as far as the present system of 

democracy is concerned. Therefore, providing a staff, at the Delhi office as well as 

in the constituency office is very essential. If it is alright, a constituency office could be 

provided along with the District collectorate. It is there is many States. So, an office 

may be provided in the district Collectorate; let that be an MPLAD office. It need 

not be an MP's office; let there be an exclusive office for the implementation of 

MPLAD work; let staff be provided there and let the staff work under the 

guidance or under the direction of the concerned MP, so that he could 

scrutinise office work also; he could use that office also. If supporting machinery 

or other office accessories are provided, it would be well and good. 

So, my suggestion is, more transparency, more effective functioning of the 

MP, not only in MPLAD but in other activities also, would get an official 

character and things would be implemented in a proper manner. There would 

be direct access and supervision by the MP of the MPLAD work. Therefore, my 

suggestion is that there should be an MPLAD office at the district headquarters 

or at any other place that we decide. That is one thing. 

Secondly, there should be a staff at the constituency as well as at the 

Delhi office. Also, I feel that if conveyance—whether it is connected with 

MPLAD or otherwise could be provided, definitely there would be better 

functioning on the part of an MP, Instead of increasing monetary benefits, let us 

provide for strengthening of supporting facilities or infrastructure facilities, so 

that there is more effective functioning. With these words, I conclude my 

speech. Thank you. 
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�

د�!'' ا�
 �	�� ا���� �" 
 واس �>2  �>� ہSE �" : ا$


پ ن ،��هے �]ےص�ح/�I  ) ے اس�د� GM�� �! -س �� ے 
 ے �><-ںوہ ! �� ہت SE �ہ /�) ��ر� �� !� بں �� ��ےلہپ
��ر� �� !� �� ہ ح�7�Bہےا ہ �ے نں��ه ��تےلہ پے��رہ (�/ 

� پہے ں�ہV ورت نS</ س�س !ے نں� ��هر بهd �! ت�I اس �<- 

� !� + ف سہا �ها تہ� ��چ ره ابں��&<@! �&S</ر ے ا�! � ،

 ٹ !� رائے - چ ! نے روپه 15�B!� . (�. ا�
ے!� + ف س
� ا'  ا(�ہےوا ہد�� S</ ،ه ر�هاتہ دل (  ے���� ں !  /�گ 

� ��. (�. ا�
ہ�&S</ںا �- چ ! � �ہ !*� �ت ہ �� وہےو��I 

 �C�!دہ �ہے ں�ہ(� نه!� چڈه�ج ز�
اL �C��C ہ�گ،  �  /ہ 

� ! و&S</15 ا'  -ں�ہ ےتڑ لے - چ ! �ے روپڑا�B ن ہ ه�� �

زار ہ 25 �^ �3� ے �ے��ہ ا�7 مں �� (��= ��ل ��ے/>� ��ئ

� ل-ں�ہ ےوتہ ےروپ&S</د�� ا
 ے روپه 15�B، ہے�� ڑ ا�7 
 اور (��= ��ل ہے�� ہر. (�.، (��= ��ل ا�
ہے- چ ! �� 


، ا'  اس ہے ��*� ہ�ا �� ��iے JI? اسے �ےنہر. (�.ا�

� لہ� وه بے !� Gj ! �ہ(�ر� ���iا&S</ئےنڑ ا�ے � �� 

� نہE��? و&S</ڑ لں�ہ ا�*S� I�ت I�S/. صح>ح ہ �ے اس /8-


پ !� (�را !� (�را را��>*� ے ا'  ا�7 
د�� ا(�ہ �ہے 


ہے ! د�*� ٹ��وڈ ے /8ے�� ں را��>*� ��ے، ا(�� (�را 
 ہ JI? وے �ے 
نں� �� JI?، را��>*ے اوراس �ہے د�*� ےد


� ���� . (�.ا�Iاسہے �ٹ، اس !�� !�ر ہے ���� ڑه بڈرڈ� ،

و ٹ، ا��S�mSہے ��*� ہاز !� ! ا�ہوا�C جہ ے اسے!� + ف س

 ہ !;س !�، �� !>� وٹ، L سہے ��*� ہر�� !� ! ا�ٹ!;س !�، 
 '� �� ے 'n �� (>?ل ��ئے (  ا� ٹ
د�� �� ��!  اC  (�ر

 '� ڑے ���� پےس سٹ�ٹ ا�� اسے '�؟ اسے��S<C. (  ��ئ

 ٹ�ٹو !;س !� ٹ اس !� ا�S�mN>�ے � !�ر نےس سٹ�ٹ�< اس
، اس !� ہے ���� ڑهر بڈ��ٹ اس ( !�ر اس !� اس-ہےد�� 

ا ہ dس�س ! رہ �ں ��-ہے�� ڑ�� پہ رںل ��ٹوہار ٹL�C>� اس

 �� ں ��ہ ح�7�B-� وہ� ه�� بہ �ہ �ے سں��ه ��تے ا(�ں، ��ںوہ

 �<� >�mIںوہ</ �� �S- چ ��ں �ا(� � اس ں �� ��ںوہ�� ڑ �

، اس !� !��C ہے ��*� ه �� !=ہ �ںوہI�ت !� dس�س ! �� 

، ں�ہ ے 
تے /�گ ��)ے E�م �q� 7ے ص3ح س -ہے ں�ہح>p>) ن


پ !� ح>p>) ے گں (;�Cں�ہ نےا'  
پ ان !� ��ئ �<! �� 

� '8. (�.و'�، 
پ ا�
ہIں�ہ ے-� ے E�د� �ہ ز��دے ا�
 ���� ں 
پ !� E�د� ��ہ روزانہ �ں�ہ ے 
تے ��&� E�د�ٹا��

، ص ف را��>*� ہےا ہ ! رں�ہ 
د�� ا'  �mI< نہ و-ہےو�� ہ

�� روپں ��ے �� /"�فہےا ہ! ر �<� ،�� !  اس !� ه ر�ے دو

�� /�'�ں�ہ ےتڑ پےد�� O ،د� ��ں�E �! ں ���اس -ہے � 

�� ہ �ہ �ں ��ے اس /8-ہے ���� ڑهت بہ( !�ر اس !� - چ ب

 543، ے سں ��ں /�'�ڑ ! و103، �� .(�. ا�
ہ �ںوہ�� ہ��


ت250اور   ! ��ہ، �ں�ہ ے ��m� Fر� �! uے ! تٹ اس د� 
 ���� ںا�Cه �v�RI ان !� (�ر� ���?ے، ان !� ح>p>) �ں�ہ

 اور ں���س� ��ٹ� ٹ !
 ا�7 ا��S !��<ے اور !
 سں�Cہ��


L< !� ( دے (�رں/� ��ہا�7 د [<�L .L ر !�ه�! � ان 
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 �< I�ت !� ہے� V ور� �>m ہت ہ بہ، �ہےت V ور� ہ! �� ب

!� . (�. ا�
ہ �ہے ا�m<� 7 اور -ںوہا ہ dس�س ! رں��


�.(�.ا�Lڈ �سے اس �ہ رو(�ںوڑ اور ! وہے ��* �C�� ے 
� ��ہےو�� ہ- چ S</ ں
 ہ �ے س!� + ف. (�. ا�7 ا�7 ا�

، ے (�س سے�. ا�
.�ڈ، ں ��ٹ��ٹ�F�رڈ ہ �ںوہ�� ہ�� ��ہ�

، ہے ٹ !� (�را رائے، �� !� (�رہے ��S*� ہ (><ے سںاہج

�� �ے سںاہ !�، وے�� ! نٹاس !� �>&<@!  <wI ہ (><ے 
��*� نه 
پ !*�� ب- ��S*�ں�ہن �C�! ،ہے ں�ہ� �;ؤ- 


 ٹر�ٹسڈ �N  ا�7 ہے� ڑ!� ح>p>) �� ا��� ب. (�.ا�
x>ٹر�ٹ
�. (�. ا���، اس ہے ں�ہ !� �>�ر نے!� I�ت !� 

�L �!ڈ�� �ا ه �I?ه !=ں اس ��-ہے، رو� د�*� ہے�� ہ !� �

� ��ہے� �ه به !��C !=ہے، ��ہےوا !@>&� ہS</ اس ے نں 

 اور اس !� !@>&� ہے ان !� !@>&� ہ �ہےI�ت !� dس�س !>� 

�ے ا(�ہ وہ �ہے ں�ہ� نہ �S�  <wI*� ے/8L د ڈ�- �! 

 ں ��-ہےت V ور� ہ��ن د��� به اس (  د-ےر ! �7ٹ����
 اس �>m !� اور ہےا ه د�7ےم نہ - '�ںوہا�I 7�ت اور �

� اس د�u ��ںوہ ں�ہ -;ف نے�. (�. !س� ا�
ں��S</ ،ں 
 ےانه (�س �ے، ان �ں�ہ ہے � رےو�ه بے ��رے /�گ بںاہج
 ہ رو(�ڑ!� دو ! و. (�. ا�7 ا�
ںاہ، وہے ں�ہ نے /8ے�

 - چ ے سے صح>ح + �Rہ، وہےو�� ہ ہ اور �� - چہے��*� 

 ........ےئہ� ���I ��ٹ ا�7 !@�ے اس /8-ہےو�� ہ ں�ہن

. (�. ا�
ے روپڑ دو ! وہ �ہے y�O ہ�: ا ")� ه�
� اپ س%

ر ٹ !�7ہ (><ہ، وہے ��*� ں�ہ!� ن. (�. ا�
ہ و-ہے!� ��*� 

  -ہے!� ���� 

ر ٹ!�7: �
� ا�
 �	�� ا���� 

� .......��ا���.......ےا(


اج �(
ا �+ �
 ہ، وہےر د�*� ٹ�< ا��zس� !� !�7: �
 اور ہے� ہ �� />*� ہ و-ہے />*� ےا��zس� ا(�� !@>&� ل

 -ہے !  ���� ٹ �ہ �� وہے� ���� ه بے سںاہ �ےر �ٹ!�7

 ه !=ہ نه �� �7 !=ں�ہ ے ! تں�ہ �� �7 ر��>m نںاہو
� ا�*)-ے د�� ��ئہ نے دں�ہ انٹا��ؤن<zه ا�7 ع ��I �

 -ہے�C وہ

ص ف . (�. ا�
ہا �ها تہ رہہ� �ہ �ں��: ا ")� ه�
� اپ س%

�@Sہ، وہے� ٹاره� اتڑ�ڈر��@Sڈ ر� �م �� ہے ! ��را !�) ،

  -ہےر ! �� ٹ!�7


� ا�
 �	�� ا���� � :
 -ہے� ہ. (�.اس !� ��/7 �� ا�

� �ےا'  �> C�� - چ ہ ��S*� �� (><ں�ہ نہ wI>  (><ے 

 �� ں� ��ه JI? بے � اس-ہے ٹ� رائہ !� �> ا ے! ن

 ے سں اس ��ہےر �*�� ��ٹو�S*�، !�7ہ ں�ہ نہ، وںوہ��
�! � اور اس !� رو!�� ہےا ہورہ ہر �5ہ ا�س� -ے لٹ!@>&

، ا�س� �� ہےا ہ!�م ! وار. (�. اور �� ا�
ہےت V ور� ہب

  ہ �-ہےا ہورہ !�O} (  !�م ہ �ہے ں�ہن
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 !�م ہ �ہےوا ہ (  ا�س� ںوہت �� �5ہ، بہےت V ور� ہ� بهب

� !�O} (  !�م ہا�I 7�ر S</ ،�<'ہ �5-ہےا ہورہو  ) 

 ا�7 -ہےا ہورہ� ه اس !� �س>�ز ب-ہےا ہورہ ں�ہI�S/. !�م ن


د�� ہ ��رےب |� E رہ، وہے�}<I �� ے ا(�� ز�?'� دئہ 
� (�را ه، اس !� - چ بہے اہ E�م !�م ! رے، ص3ح سہے ےوئہ

 ے (><ےا ��ر ! �ٹرشه اور ا�7 
د�� بہےا ہو(�رہ ں�ہن
  -ہےت V ور� ہ� به، اس !� �>7 ! �� بہےا ہ ��رےI I�د !8


پ !� ا(�� I�ت ں ��-ہےو!�ل !� ٹ� دو� � I�ت ( وهاب 

 �> � L>@�� ه ��تے �> - 
��ےر سہ� I�ه ابں ��-ںI*�ؤ

� ه، ا�m<�@<L �S بےه دو دو�) ته ��تے� اور �> هت

� !�ؤن-ں�هت&� N<رے نںر (  ��ٹ ا��F� ے ��!  دئٹ (�
 ے دے !><ٹ (���Fرے ��رے ا��ے 
پ نہا �ہ �ے�� اLس  ن

 !>� ہ �ے، �� �Iلںوہ. (�. ا�
ںا ��ہ �ے نں؟ ��ےدئ

� ��ےو؟ ���Cہ. (�. 
پ ا�
ہو'>� �ہCB ں�C�� 5/ اس -ے 

!>� اور I��M  !�>2  ٹ �> ا ا�7 (���Fرےت �&S. سہ بےن

 ے نں ��-ے دئه�3. (  ر�ٹا !  دو� � ٹ� اٹ(���Fر
�<�F@!ج �7 اس (  !=ه بٹ
 �S</ ،�! ا�س� –وا ہ ں�ہ نه� 

�m<ں�ہ� ہورہ ں�-
!� ح>p>)، اس !� �� . (�. ا�7 ا�

��ن د��� ه� � !�ر !� ده، ا��S اور بہےو!�ل �; ٹ( و

�ہ را��-ےئہ��� ں�ہ� ا'  ں د�u ��ے(�ر. (�.ا !� ا�
ه 
!� I; !  . (�. ا�<ے �ںاہو. ا�
.�ڈ ے �ںاہ، وہے���� 

 ں ��ہان �)ہ� وٹ، �� ا'  اس !� (�رہے�� ہI�ت ! �� ��
� اس !� (�رں�ہ ے 
تںاہ، �� �� V ور /�گ وہےS</ ،ٹ �

(� ہ �-ہے !>� ���� avoid، �� اس !� I�S/. ہے ں�ہ نہ!� 
�ہ ا' را��ہ �ےئہو�� ��ہ� ںu �� د�ے(�ر. (�.ا !� ا�
ه 
 !� I  ! ;I�ت ں�S�ر��ه ادے �ںاہ اور وہےا ہ ��رں�ہ�

 ے�S�ر� !� L ص) �S�ل !  اس سه، �� ادہے�� ہ! �� ��
ت ہو�� بہ ہ، �ےئہ !� ���� ��ں اور اس !� I���ےئہ���� ��

 -ہےV ور� 

� ٹ ا�7 !@�ہ �ںوہا ہ� dس�س ! ره اس I�ت !� بں، ��ےودہم

�� ���Iرےئہ��� ڈ، ےاC>;گ ! ڈ ےس. (>m. ا�
ے �� &S�

 JI? ے �ه�)ڈ!� . (>m. ا�
ہ �ے (  
ئٹ اور ا�7 رزلے! 

�� ���� �&�<) �<! �! m<�@<L �! ر�-ےئہان �� �ه اس ! 
 ہ �ےو��ئہ ہ ا�س� نہ JI? وے �ے � نےا، اس �هاؤ تهر�


� JI? اس ے �ے � نےا اوراس �هت. (�. ا�
ہ �� وےا�7 

�}I ��<I �!چں�) �C�! �! نےنه Bں ��-وہ ہ وا �! .I اس 

� بںوہ(�ر� ���) ! �� S</ ،ہ �C�!  ) ن ڈت ��? اسm<�

 -�>�اده د-ںوہ� ! �� ه ا�>? بہ، �ےو��ئہ� هب
''?E 
*-" 
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SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, I will be very brief since I have Dr. 

M.S. Gill and Shri Rajeev Shukla waiting to speak after me. 

The only reason why I want to speak, Sir, is because this is the only occasion I get to 

express an independent point of view as opposed to the whip that I get from the Chief Whip 

to say the party position. 

Sir, I stand to oppose this Bill because I think this Bill is wrong the way it is 

substantively structured and it is wrong the way it is going to be managed. And I tell you 

why. First and foremost, At a time when the Government is talking about a pension 

crisis—the Central Government spend Rs. 27,000 crores on its pensions and the state 

Governments spends another Rs. 38,000 crores on their pensions—and we are thinking of 

how we can manage the ballooning of the pension crisis, for the lawmakers to enact by 

themselves, for themselves, a pension bonanza, in my view, sends a completely wrong 

signal to the rest of the country. 

On the one hand, we are telling the Government Servants, "Tighten your belts", and 

we are telling the country, "Tighten your belts", on the other, what we are doing is we are 

voting to ourselves a pension increase. And it is not going to stop with pension, because 

today you heard a lot of good ideas on improving the infrastructure, free power, free 

electricity, subsidised housing and so on and so forth. So, it is not going to stop at 

pensions. Pension is only the beginning of the bonanza and, therefore, I oppose this on this 

first ground that at a time when there is a pension payment crisis, at a time when there 

is a serious fiscal crisis for the Central Government and the State Governments, for 

Members of Parliaments to give themselves the right to increase their own allowances 

independently, I think, is wrong and it sends wrong signals. 

Secondly, look at this year's Budget. I wanted to find out how much country spends 

on us. It is quite substantial. It is not a small sum. This year the country would spend 

Rs. 200 crores on 770 Members of Parliament. This Rs. 200 crores is the total amount 

of money that we spend on Malaria Eradication Programme. This Rs. 200 crores is the 

total amount of money that we spend on public health in the entire North-Eastern Region 

which has about 30 million people. So, this is the total amount of money that the 

Government is already spending only on salaries and allowances. The total expenditure on 

Members of Lok Sabha and 
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Rajya Sabha put together comes to Rs. 300 crores. Out of which, Rs. 200 crores is 

only on salaries and allowances of various kinds. In my view, this is a very substantial 

amount and an increase, at least, doubling the pension, as has been proposed by the hon. 

Member in his Bill, would only add to this crisis. 

Thirdly, a lot of benefits that Members of Parliament get are non-monetised — 

whether it is in terms of housing, whether it is in terms of subsidised communication 

facilities, whether it is in terms of subsidised food that we get in the Central Hall, whether it 

is in terms of subsidised water and electricity. If you really want to move to a clean and 

transparent system, I would agree, you monetise everything and pay the Member of 

Parliament that monetary equivalent and let the Member of Parliament then pay market 

rates for water, market rates for electricity market rate for food, market rate for transport 

and for everything. But, that is not happening. What Members of Parliament and MLAs are 

enjoying today, is not only the benefit allowances but also the benefit of a large number of 

non-monetised allowances like of the type that I have mentioned of which 

predominantly the main benefit is housing. 

What I want to say in brief is this. This is the wrong time to bring about this move. 

It is a wrong way to bring about this move. I quite agree with the suggestion that has 

been made that there must be an independent mechanism in order to evaluate, from 

time to time, what allowances and what benefits that Members of Parliament should get. 

And, I would only end by saying that, today, not only do Members of Parliament enjoy 

pecuniary benefits, but the non-money benefit of being a Member of Parliament is very, 

very substantial. The prestige value associated to being a Member of Parliament can 

never be measures in terms of money value. So, if you look at it from money value 

perspective to say that we are underpaid as compared to the UK or the USA or 

Germany is an unfair comparison. As I mentioned, during my intervention, the Indian 

Parliament works only for 78 days in a year. The UK House of Commons work for 200 

days. The US Congress sits for 210 days in a year. So, if you want to have comparable 

pay-scales, let us also have comparable work standards. Thank you. 

THE DEPUTY CHAIRMAN: Where is the business? 

SHRI JAIRAM RAMESH: You create business. 
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SHRI JAIRAM RAMESH: Sir, I object to this. This is not the reason why I am 

opposing this. This is character assassination of the worst kind by a media personality. This 

is completely wrong....(Interruptions)... 

SHRI V. NARAYANASAMY: You have given your views. He has every right to 

place his views. When you spoke, I did not interrupt. He has every right to speak. 
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SHRI V NARAYANASAMY: Let Jairam Ramesh go to Lok Sabha, then, he will 

come to know. 

MR. DEPUTY CHAIRMAN: He is telling about Rajya Sabha Members. 
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DR. M.S. GILL (Punjab): Sir, I have much to say. All my friends have spoken 

from a long political background. I sympathise with them. As the Chief Election 

Commissioner of India, for long years, I thought I should write on this issue, the problems 

of the Members of Parliament, and the representatives of the people. Now, the time is up; I 

would to like speak whenever I get the time... 

MR. DEPUTY CHAIRMAN: You may continue it and when the matter comes up... 

DR. M.S. GILL: No, Sir, that is not the question, I want to explain to you that it is not 

a question of supporting or opposing a Bill; it is a little more than that. I can speak 

whenever you ask me to. Now, the hon. Minister is going to make a statement. 

MR. DEPUTY CHAIRMAN: You may speak up to 5 'o clock. 

DR. M.S. GILL: That is only two or three minutes... (Interruptions)... 

MR. DEPUTY CHAIRMAN: We shall have a statement by the hon. Minister now. 

Further discussion on the Private Member's Bill of Shri Lalit Suri would continue 

on Friday, the 12th August, 2005, the next day allocated for the Private Members 

Legislative Business. 

The hon. Member would like to continue his speech on this Bill on that day, on 

the 12th of August 2005. 
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